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PREFACE

This Publication contains a brief resume of work done in the
Seventeenth Lok Sabha during the Ninth Session i.e. from the
18 July, 2022 to 8 August, 2022.

   NEW DELHI;         UTPAL KUMAR SINGH
November, 2022                                                                Secretary General

Kartika, 1944 (Saka)
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1.  DURATION OF SESSION

(9th Session of 17th Lok Sabha)

1. Date of Commencement : $18 July, 2022

2. Date of Adjournment sine die : #8 August, 2022

3. Date of prorogation : 17 August, 2022

4. Total number of days of Session : 22

5. Number of Actual days of Sittings : 16

6. Number of hours of sittings : 44 hours 38 minutes

$ The first sitting commenced with the playing of National Anthem.
#The session was adjourned sine die on 08.08.2022 instead of 12.08.2022 (fixed as per
schedule). Consequently, sittings fixed for 10 and 12 August, 2022 stood cancelled. The
sitting ended with the playing of National Song.
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SUMMARY

  1. Bills pending at the end of last Session 9

  2. Bills introduced 6

  3. Bills opposed at introduction stage 2

  4. Bills passed by Rajya Sabha and Laid on the Table Nil

  5. Bills passed by Rajya Sabha and Laid on the Table — Nil
returned by Lok Sabha with amendments

  6. Bills passed by Rajya Sabha and Laid on the Table during Nil
earlier Session — returned by Lok Sabha with amendments

  7. Bills returned by Rajya Sabha with amendments and Laid Nil
on the Table of Lok Sabha

  8. Bills passed 7

  9. Bills in respect of which amendments made by Rajya Sabha Nil
were agreed to by Lok Sabha

10. Bills in respect of which amendments made by Rajya Sabha Nil
were not agreed to by Lok Sabha

11. Bills negatived Nil

12. Bills withdrawn 1

13. Bills–debate concluded but further motions not taken up Nil

14. Motions for adjournment of debate on the Bills adopted Nil

15. Bills referred to Select Committee Nil

16. Bills referred to Joint Committee Nil

17. Bills reported by Select Committee Nil

18. Bills reported by Joint Committee 1

19. Bills originated in and referred to Joint Committee by Nil
Rajya Sabha in respect of which motion for concurrence
were adopted by Lok Sabha

20. Bills referred to Standing Committees by Chairman/Speaker 1

21. Bills reported by Standing Committees 2

22. Bills pending at the end of Ninth Session of 7
Seventeenth Lok Sabha
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SUMMARY

(PRIVATE  MEMBERS’  BILLS)

1. Bills pending at the end of the last session 433

2. Bills introduced 91

3. Bills withdrawn 1

4. Bills negatived NIL

5. Bills removed from the Register of Pending Bills NIL

6. Bills  part-discussed 1

7. Bills pending at the end of the Session vide  para 523
No. 5276 of Bulletin-Part II, dated 3.10.2022.
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5.    MOTIONS

(i) MOTIONS UNDER RULE 388 FOR SUSPENSION OF RULES

Sl. Brief Name of Date(s) Time Remarks
No. Subject Member of Taken

who discussion
moved H.  M.

1. Shri Bhupender 2.8.2022 00  01 Adopted
Yadav

That this House do suspend clause (i) of
rule 80 of Rules of Procedure and
Conduct of Business in Lok Sabha in so
far as it requires that an amendment shall
be within the scope of the Bill and relevant
to the subject matter of the clause to which
it relates, in its application to the
Government Amendment No. 9 to the
Wild Life (Protection) Amendment Bill,
2021 and that this amendment may be
allowed to be moved.

(ii) MOTIONS UNDER RULES 191 AND 342

SUMMARY

No. of notices received : Nil

No. of  motions admitted : Nil

No. of  motions discussed : Nil

No. of  discussions completed : Nil

No. of  discussions remained part-discussed : Nil

Total time taken : Nil
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7(i)    OBITUARY REFERENCES

Sl. Name of the Member/ Date of Date of Time Taken
No. Dignitary Death Obituary

reference H. M.

1. His Excellency Shri Shinzo Abe 08.07.2022
(Former Prime Minister of Japan)

2. His Highness Sheikh Khalifa Bin 13.05.2022
Zayed Al Nahyan
(President of the United Arab Emirates
and the Ruler of Abu Dhabi)

3. His Excellency Shri Mwai Kibaki -
(Third President of Kenya)

4. Shri Rabindar Kumar Rana 23.03.2022
(Member, Fourteenth Lok Sabha)

5. Shri T. Basheer 25.03.2022
(Member, Eighth and Ninth Lok Sabhas)

6. Shri Nawal Kishore Rai 16.04.2022
(Member, Tenth, Eleventh and
Thirteenth Lok Sabhas)

7. Shri Sukh Ram 11.05.2022
(Member, Eighth, Tenth and
Eleventh Lok Sabhas)

8. Shri Hussain Dalwai 16.05.2022
(Member, Eighth Lok Sabha)

9. Shri Sivaji Patnaik 23.05.2022
(Member, Sixth, Ninth and
Tenth Lok Sabhas)

10. Shri Chakra Dhari Singh 31.05.2022
(Member, Seventh Lok Sabha)

11. Shri Harivansh Sahai 09.06.2022
(Member, Eleventh Lok Sabha)

12. Shri Bhim Prasad Dahal
(Member, Eleventh, Twelfth and
Thirteenth Lok Sabhas) 05.03.2022

30

   05.08.2022   00      02

  18.07.2022    00       10

 



(ii)    CONGRATULATORY REFERENCES/REFERENCES
ON LANDMARK OCCASIONS

Sl. Name of the Date of Date of Time Taken
No. Occasion Occasion Reference H. M.

1. Reference on the occasion of 26.06.2022 18.07.2022
full House in Lok Sabha.

2. Reference regarding achieving 17.07.2022 18.07.2022 00   01
200 crore COVID vaccination
doses in the country.

3. Reference congratulating 23.07.2022 25.07.2022
Shri Neeraj Chopra for winning
India’s first ever Silver medal in
World Athletics Championship 00    02
in Javelin Throw.

4. Reference congratulating 25.07.2022 25.07.2022
Smt. Droupadi Murmu, for
taking oath as President of India.

5. Reference regarding the 26.07.1999 26.07.2022 00 02
observance of 23rd Anniversary
of the Kargil Vijay Diwas.

6. Reference congratulating 28.07.2022 01.08.2022 00 02
Ms. Saikhom Mirabai Chanu, to
Shri Jeremy Lalrinnunga and 01.08.2022
Shri Achinta Sheuli for winning
Gold Medals: Shri Sanket Sargar
and Ms. Bindyarani Devi for winning
Silver medals; and Shri Gururaja
Poojary for winning Bronze Medal
in Birmingham Commonwealth
Games, 2022.

7. Reference regarding the 06.08.1945 05.08.2022 00 01
77th Anniversary of the &
dropping of atomic bomb 09.08.1945
on the Japanese cities of
Hiroshima and Nagasaki.

32

31

 

 

8. Reference regarding the 09.08.1942 08.08.2022 00 03
80th Anniversary of the
Quit India movement.

9. Reference congratulating 28.07.2022 08.08.2022 00 01
Indian Sports contingent on to
their outstanding feat in 08.08.2022
Medal tally in Commonwealth
Games, 2022.

Sl. Name of the Date of Date of Time Taken
No. Occasion Occasion Reference H. M.



8.    PANEL OF CHAIRPERSONS, 17TH LOK SABHA

Sl. No. Name of Member Date of Nomination

1. Smt. Rama Devi 21.06.2019*

2. Dr. Kirit P. Solanki -do-

3. Shri Rajendra Agarwal -do-

4. Shri Kodikunnil Suresh 24.06.2019**

5. Shri A. Raja 25.06.2019^

6. Shri P. V. Midhun Reddy -do-

7. Shri Bhartruhari Mahtab -do-

8. Shri N. K. Premachandran 02.07.2019@

9. Dr. Kakoli Ghosh Dastidar 04.07.2019#

*    Announcement made in the House on 21.06.2019.

** Announcement made in the House on 25.06.2019.

^   Announcement made in the House on 26.06.2019.
@   Announcement made in the House on 03.07.2019.
#    Announcement made in the House on 04.07.2019.

3433

9.    MEMBERS ELECTED IN BYE-ELECTIONS

Sl. Name of Member Constituency/ Date when Date of
No. State declared Oath/

Elected Affirmation

1. Shri Simranjit Sangrur/ 26.06.2022 18.07.2022
Singh Mann Punjab

2. Shri Ghanshyam Rampur/ 26.06.2022 18.07.2022
Singh Lodhi Uttar Pradesh

3. Shri Dinesh Lal Azamgarh/ 26.06.2022 18.07.2022
Yadav “Nirahua” Uttar Pradesh

4. Shri Shatrughan Asansol/ 16.04.2022 18.07.2022
Prasad Sinha West Bengal



10.    WITHDRAWAL/SUSPENSION OF MEMBERS
FROM THE HOUSE

Sl. Name of Party Date of Period of Remarks
No. Member withdrawal/ withdrawal/

suspension suspension

1. Shri Manickam INC 25.7.2022 Remainder Suspension
Tagore B. under of the  revoked on

Rule 374 Session 1.8.2022

2. Shri T.N. Prathapan INC

3. Ms. S. Jothi Mani INC

4. Ms. Ramya Haridas INC

11.    PAPERS LAID ON THE TABLE

(9th Session, 17th Lok Sabha)

(a) By Government : 1641

(b) By Private Members : Nil

35 36
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37

13. QUESTIONS

(I) STARRED QUESTIONS

(a)    Number of Questions put down in the Question Lists 320$

for oral answer

(b)    Number of Questions orally answered 43

(II) UNSTARRED QUESTIONS

Number of Questions put down in the Question Lists for 3680@

written answers

(III) ANSWERS LAID ON THE TABLE

Number of Questions (SQ 276 + USQ 3672) for which written 3948
answers were laid on the Table. 276 Questions were put down
for oral answers but were not called for answer/supplementaries

(IV) SHORT NOTICE QUESTIONS

(a) No. of Short Notice Questions (SNQ) received 08

(b) No. of notices of SNQ admitted NIL

(c) No. of notices of SNQ clubbed with SQ NIL

(d) No. of notices of SNQ disallowed 08

(V) HALF-an-HOUR DISCUSSION

(a) No. of  notices of Half-an-Hour Discussion received 01

(b) No. of notices of  Half-an-Hour  admitted NIL

(c) No. of notices of  Half-an-Hour disallowed 01

(VI) STATEMENT(S) MADE BY  MINISTER CORRECTING
REPLIES ALREADY GIVEN

No. of answers corrected 02

$ Including 01 Starred Question deleted from the list.
@Including 08 Unstarred Questions deleted from the list.
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39

(ii) Private Members’ Resolutions

Private Members’ Business (Resolutions) could not be transacted on 29 July,
2022 due to early adjournment of the House on that day. As House adjourned
sine die on 8 August, 2022, Private Members’ Resolutions given notice of by
members on the basis of securing priority in the ballot for discussion on
12 August, 2022 lapsed.



PRIVATE MEMBERS’ RESOLUTIONS

SUMMARY

1. No. of notices of Resolutions received : 6

2. No. of Resolutions part-discussed : 1
(At the end
of Eighth
Session)

4241

15.   SHORT DURATION DISCUSSIONS
UNDER RULE 193

Subject Name of Date(s) of Time Taken Ministry/ Remarks
the member Discussion Department
who raised H. M. concerned
Discussion

Price Rise Shri Manish 1.8.2022        06      25 Ministry of Discussion
Tewari Finance concluded.

#Need to promote Shri Gaurav 31.3.2022*      02      02* Ministry of Part-
sports in India Gogoi 3.8.2022        01      11 Youth Affairs  discussed.
and steps taken and Sports
by the Government
in this regard

# Calling Attention converted into Short Duration Discussion under rule 193 during
8th session which remained part-discussed. Discussion resumed in 9th session and remained
part-discussed.

* Time taken and date of discussion during 8th session.



SHORT DURATION DISCUSSIONS UNDER RULE 193

SUMMARY

No. of notices received : 43

No. of  discussions held : 02*

No. of  discussions completed : 01

No. of  discussions remained part-discussed : 01

Total time taken : 7 hrs. 36  mts.

44

43

* One Calling Attention converted into Short Duration Discussion under rule 193 during
8th session which remained part-discussed. Discussion resumed in 9th session and remained
part-discussed.
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17.   STATEMENTS

(i) Statements made/laid by Ministers regarding Correcting the Reply
to Question during Ninth Session of Seventeenth Lok Sabha

Sl. Brief Subject Name of Minister Date Time Taken
No. H. M.

1. Regarding correcting the Shri Rao Inderjit 27.7.2022 - 1
reply given on 20.07.2022  Singh
to Unstarred Question
No. 685 by Shri Shyam Singh
Yadav, M.P. regarding
‘Suspension of MPLAD
Funds’

2. Regarding correcting the Shri Devusinh 27.7.2022 - 1
reply given on 20.07.2022 Chauhan
to Unstarred Question
No. 659 by Shri Suresh Pujari,
M.P. regarding ‘Meetings of
Telephone Divisions’
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(iii) Statements made/laid by Parliamentary Affairs Minister
regarding Government Business during Ninth Session

of Seventeenth Lok Sabha

Sl. Brief Subject Name of Minister Date Time Taken
No. H. M.

1. Regarding Government Shri Arjun Ram 22.7.2022 00 02
Business for the week Meghwal
commencing  the 25th July,
2022.

2. Regarding  Government Shri Arjun Ram 29.7.2022 00 02
Business for the week Meghwal
commencing  the 1st August,
2022.

3. Regarding Government Shri Arjun Ram 5.8.2022 00 02
Business for the remaining Meghwal
part of the Session.
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(iv) Matters under Rule 377– Position regarding receipt of replies from
Ministries during Seventeenth Lok Sabha

(As on 31.10.2022)

Session Total No. of Pending Percentage of
Number of replies replies received

Matters received to the total matters
laid/raised laid/raised

First Session 488 488 00 100%
(17.06.2019 to 6.08.2019)

Second Session 365 364 1 99.73%
(18.11.2019 to 13.12.2019)

Third Session 414 414 00 100%
(31.01.2020 to 23.03.2020)

Fourth Session 183 183 00 100%
(14.09.2020 to 23.09.2020)

Fifth Session 406 405 1 99.75%
(29.01.2021 to 25.3.2021)

Sixth Session 331 326 5 98.49%
(19.07.2021 to 11.8.2021)

Seventh Session 383 378 5 98.69%
(29.11.2021 to 22.12.2021)

Eighth Session 486 462 24 95.06%
(31.1.2022 to 7.4.2022)

Ninth Session 319 264 55 82.75%
(18.7.2022 to 8.8.2022)

3375 3284 91 97.30%

(v) Statement indicating matters of urgent public importance
raised during ‘Zero Hour’ in the Ninth Session

of Seventeenth Lok Sabha

      Date No. of Matters raised No. of Members Notices Time Taken
out of 20 balloted spoken/ received
notices+extras Associated              H.  M.

18.07.2022 Nil Nil 114      00   00

19.07.2022 Nil Nil 157      00   00

20.07.2022 03 + 00 = 03 08 166     00  06

21.07.2022 12 + 01 = 13 18 158     00  25

22.07.2022 Nil Nil 131     00  00

25.07.2022 Nil Nil 137     00  00

26.07.2022 01 + 00 = 01 Nil 151     00  01

27.07.2022 16 + 00 = 16 21 151     00  36

28.07.2022 Nil Nil 145     00  00

29.07.2022 Nil Nil 104     00  00

01.08.2022 Nil Nil 103     00  00

02.08.2022 17+04=21 38 147     00  44

03.08.2022 Nil Nil 165     00  00

04.08.2022 Nil Nil 161     00  00

05.08.2022 11 + 11 = 22 36 136     00  47

08.08.2022 18 + 04 = 22 67 111     00   41

Total 78 + 20 = 98 188 2,237     03   20
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18.   STATEMENT SHOWING DATE AND TIME OF RINGING OF
QUORUM BELL DURING THE NINTH SESSION OF THE

SEVENTEENTH LOK SABHA
(18.07.2022 to 08.08.2022)

Sl. Date Time when Time Subject matter Remarks
No. quorum bell Spent under discussion

was rung (hrs.) (min.) when the quorum
bell was rung

1. 21.07.2022 1415 to 1417 02 - House re-assembled after
lunch break after quorum bell
was rung once.

2. 22.07.2022 1400 to 1401 01 - House re-assembled after
lunch break after quorum bell
was rung once.

3. 02.08.2022 1400 to 1401 01 - House re-assembled after
lunch break after quorum bell
was rung once.

4. 05.08.2022 1400 to 1402 02 - House re-assembled after
lunch break after quorum bell
was rung once.

                                         Total     06 mins.

Analysis of ringing of Quorum bell

1. Total time spent on ringing of quorum bell : 06 mins.
2. Maximum number of times quorum bell was : Once

rung on a particular day
3. Number of times House adjourned for want : Nil

of quorum
4. Number of days when sitting commenced after : Nil

quorum bell was rung
5. Number of days when House re-assembled : 4 days

after lunch break after quorum bell was rung
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19.   STATEMENT REGARDING WALKOUTS STAGED BY MEMBERS
DURING THE NINTH SESSION OF SEVENTEENTH LOK SABHA

(18.07.2022 to 08.08.2022)

Date Time                                        Subject-matter

21.07.2022 1132 Members of INC, DMK, AITC, TRS, NCP, JK(NC) and SP
staged a walkout from the House in protest of misusing of Central
Investigation Agencies, price rise and Floods in Telangana.

22.07.2022 1425 Members of INC and some other Hon’ble Members of Opposition
walked out from House in protest against the hike in GST and rise
in prices of essential commodities.

26.07.2022 1151 Members of DMK, NCP, CPI(M), IUML and VCK staged a
walkout from the House demanding revocation of suspension of
four  members of INC. They were also protesting against
them isuse  of ED and Central Investigative agencies and levy
of 5% GST on essential commodities.

1402 Shri Arun Kumar Sagar along with some other members of
DMK and AITC staged a walkout from the House in protest of the
Chair not allowing them to raise their matter in the House.

27.07.2022 1416 Members of DMK staged a walkout from the House demanding
revocation of suspension of the four members.

01.08.2022 1937 Shri Adhir Ranjan Chowdhury and some other members of INC
staged a walkout from the House during discussion on ‘price
rise’ under Rule 193.

2009 Members of DMK, AITC, NCP and IUML walked out in protest
during the discussion of price rise.

2029 Shri Kunwar Danish Ali, MP (BSP) walked out in protest of being
disallowed to speak on the issue of price rice.

03.08.2022 1435 Members of AITC staged a walk out from the House in protest of
the Chair not allowing Prof. Saugata Roy to speak on the Central
Universities (Amendment) Bill, 2022.

66

1607 Shri Gaurav Gogoi, Shri Benny Behanan and some other
members of Opposition parties staged a walk out from the House
on the issue of misuse of Central Investigative Agencies against
opposition leaders.

05.08.2022 1210 Members of Opposition parties (INC and DMK) staged a walk
out from the House in protest of the misuse of Central Investigative
Agencies against opposition leaders.

08.08.2022 1232 Shri Adhir Ranjan Chowdhury and some other members of INC
staged a walk out from the House opposing the introduction of
Electricity (Amendment) Bill, 2022.

Date Time                                        Subject-matter

65



6867

20. STATEMENT SHOWING ACTUAL TIME SPENT IN THE CHAIR BY
SPEAKER AND MEMBERS OF PANEL OF CHAIRPERSONS

FROM 18.07.2022 TO 08.08.2022

No. of days Total time spent.

H. M.

Hon’ble Speaker 15 10 48

Shri Rajendra Agrawal 12 12 07

Shri A. Raja 03 05 29

Smt. Rama Devi 02 03 35

Dr. Kirit P. Solanki 08 03 21

Shri Bhartruhari Mahtab 03 03 10

Shri N.K. Premachandran 02 02 47

Shri P.V. Midhun Reddy 02 02 30

Shri Kodikunnil Suresh 01 00 51

TOTAL 44 38

STATEMENT SHOWING ACTUAL TIME SPENT IN THE CHAIR BY
HON’BLE SPEAKER AND MEMBERS OF PANEL OF CHAIRPERSONS

FROM 18.07.2022 TO 08.08.2022

    Date Time Spent Total Time
H. M.

      1 2 3 4

HON’BLE SPEAKER

18.07.2022 1100 to 1119 hrs. 00 19

19.07.2022 1100 to 1112 hrs. 00 12

20.07.2022 1100 to 1115 hrs. 00 15

21.07.2022 1100 to 1110 hrs. 00 10

22.07.2022 1100 to 1113 hrs. 00 13

25.07.2022 1400 to 1422 hrs. 00 22

26.07.2022 1100 to 1110 hrs. 00 10

27.07.2022 1100 to 1117 hrs. 00 17
1815 to 1848 hrs. 00 33

28.07.2022 1100 to 1104 hrs. 00 04

01.08.2022 1100 to 1105 hrs. 00 05
1401 to 1420 hrs. 00 19
1851 to 2043 hrs. 01  52

02.08.2022 1100 to 1201 hrs. 01 01
1758 to 1907 hrs. 01 09

03.08.2022 1100 to 1115 hrs. 00 15

04.08.2022 1100 to 1133 hrs. 00 33

05.08.2022 1100 to 1123 hrs. 00 23

08.08.2022 1100 to 1158 hrs. 00 58
1221 to 1312 hrs. 00 51
1603 to 1634 hrs. 00 31
1723 to 1739 hrs. 00 16

TOTAL TIME SPENT IN THE CHAIR 10 48

Shri Rajendra Agrawal

18.07.2022 1400 to 1405 hrs. 00 05

21.07.2022 1130 to 1305 hrs. 01 35

22.07.2022 1401 to 1438 hrs. 00 37
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25.07.2022 1500 to 1551 hrs. 00 51

26.07.2022 1145 to 1206 hrs. 00 21
1400 to 1558 hrs. 01 58

27.07.2022 1800 to 1815 hrs. 00 15

28.07.2022 1200 to 1201 hrs. 00 01

29.07.2022 1200 to 1206 hrs. 00 06

01.08.2022 1200 to 1206 hrs. 00 06

02.08.2022 1201 to 1251 hrs. 00 50

03.08.2022 1200 to 1212 hrs. 00 12
1400 to 1459 hrs. 00 59
1600 to 1800 hrs. 02 00

08.08.2022 1158 to 1221 hrs. 00 23
1415 to 1603 hrs. 01 48

TOTAL TIME SPENT IN THE CHAIR 12 07

Shri A. Raja

26.07.2022 1558 to 1805 hrs. 02 07

02.08.2022 1552 to 1758 hrs. 02 06

05.08.2022 1644 to 1800 hrs. 01 16

TOTAL TIME SPENT IN THE CHAIR 05 29

Smt. Rama Devi

27.07.2022 1400 to 1627 hrs. 02 27

05.08.2022 1402 to 1510 hrs. 01 08

TOTAL TIME SPENT IN THE CHAIR 03 35

Dr. Kirit P. Solanki

19.07.2022 1400 to 1405 hrs. 00 05

22.07.2022 1200 to 1212 hrs. 00 12

27.07.2022 1200 to 1210 hrs. 00 10

28.07.2022 1600 to 1601 hrs. 00 01

29.07.2022 1100 to 1101 hrs. 00 01

01.08.2022 1420 to 1602 hrs. 01 42

04.08.2022 1400 to 1411 hrs. 00 11

05.08.2022 1200 to 1259 hrs. 00 59

TOTAL TIME SPENT IN THE CHAIR 03 21

Shri Bhartruhari Mahtab

21.07.2022 1417 to 1420 hrs. 00 03

27.07.2022 1627 to 1800 hrs. 01 33

05.08.2022 1510 to 1644 hrs. 01 34

TOTAL TIME SPENT IN THE CHAIR 03 10

Shri N.K. Premachandran

01.08.2022 1602 to 1800 hrs. 01 58

08.08.2022 1634 to 1723 hrs. 00 49

TOTAL TIME SPENT IN THE CHAIR 02 37

Shri P. V. Midhun Reddy

20.07.2022 1400 to 1433 hrs. 00 33
1600 to 1606 hrs. 00 06

02.08.2022 1401 to 1552 hrs. 01 51

TOTAL TIME SPENT IN THE CHAIR 02 30

Shri Kodikunnil Suresh

01.08.2022 1800 to 1851 hrs. 00 51

TOTAL TIME SPENT IN THE CHAIR 00 51

       1 2 3 4        1 2 3 4



21.  STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS OF
BUSINESS TRANSACTED DURING THE NINTH SESSION

OF SEVENTEENTH LOK SABHA

Business Time taken Percentage of the total

H. M. time taken

BILLS —

(a) Government Bills 19 35 43.88

(b)  Private Members’ Bills   02 28 05.53

DISCUSSIONS —

Short Duration Discussions (Rule 193) 07 36 17.03

MATTERS OF URGENT PUBLIC IMPORTANCE 02 20 05.23

MATTERS UNDER RULE 377 04 40 10.45

QUESTIONS 02 12 04.93

STATEMENTS —

Rule 372 and Direction 73A 00 55 02.05

OTHER MATTERS such as Oath or Affirmation, 04 52 10.90
Papers Laid on the Table, Obituary References,
Questions of Privileges, Points of Order, Personal
Explanations etc.

TOTAL 44 38 100

71


